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'1357 F: HYD. ACT XXIV] Irrtgatton
' (Translatwn)

THE IRRIGATION ACT.

No XXIV of 1357 Fasli.

( Recezved the assent of H.E.H. the Nizam
on 17th Ramzanul-Mubarak 1367 Hijri
corresponding to 25th Shahrewar 1357 F.)

. ‘Whereas it is expedient to providév
- for the construction . and -

maintenance of irrigation
- works; It 'is hereby
enacted as follows:—- L

Preamble.

PART I
Pielimina_ry. '

1. (1) This * Act may be called
the Irrlgatlon Act, and it

. Short title,  shall come into force in
°°m}cne“(°i°‘ the whole of H.E.H. the
Qignt““ Nizam’s Dominions. from

* - thedate of its publxcatlon
‘in the Jarida. .

&

1357 F

"Publxshed in.the Janda dated 16th Mehar, .

b
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‘ Repeal qf :

B .’Irrzgatlon [1357 F: HYD ACT XXIV
‘ ( Translation)

(2) This Act.shall apply to all
new irrigation works, their ayacuts and
to all other irrigation works of ayacuts

~-of two thousand acres or more . and
 their ayacuts :

Prov1ded that notw1thstand1ng the
provisions contained in this Act,  the
Government may, by notlﬁcanon ex-
clude any local area or irrigation work
or class of irrigation works from - the
_operation of the whole or any of the
" prévisions of this'Act, from the date |.

. as may be specified by the notification
in the Jarida. .

1

S

2 ~All" Acts, rules ‘and orders, in
' sofar as they are repeti-

revious tions of or inconsistant
orderse with. the provisions of

this Act shall be deemed
to be repealed from the date of com-
mencement. of this Act.

A
3. In this Act, unless there is any-
o .+ thing repugnant m the
Definitions. - subject or context:— *
(a) ¢ irrigation work ” in-

o cludes—
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1357 Fy: HYD. ACT XXIV ] Irrigation
(Translation)

‘ () all kuntas, reservoirs tanks,
anicuts, canals,- their distributaries,
. channels and .sluices constructed,
maintained or controlled wholly - or.
partly by or with the consent of the
Government for the supply, conve-
- yance or storage of water ;

i) all constructlon works,
embankments, structures, supply and
" escape channels, connected with the
aforesaid water reservoirs, tanks, ani-
cuts, canals, and their . distributaries,
pipes and sluices and all roads cons-
tructed for the pupose of facilitating
the construction or maintenance of the
said water reservoirs, tanks, anicuts,
canals, distributaries, and .  their
channels, pipes and sluices; :

i) all dramage works and
flood embankments;

v (iv) any part of a river,
stream, lake, natural water reservoir
or drainage channel, to which the
Government may apply the - provisions
of section 6 or the water of which has
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 Irrigation [ 1357 F : HYD. ACT XXIV
o ' " (Translation)

been used before the commencement
of this Act for ‘the purposes- of any
existing irrigation work;

~

(V) all lands apprOprlated by -

the Government for the purposes- of
water reservoirs, tanks, anicuts, canals
and their dlstrlbutarles, pipes and
sluices and all buildings, machinary,
fences, gates and other errectlons on
such lands.

(b)- “ new ‘irrigation work”’
means an irrigation work as defined
in clause (2) and constructed or com-

pleted by the Government after Ist’

Azur 1314 F. and includes extensions

to irrigation works made after that .

date.

(c) “ water  course >’ . means

any field channel or , pipe not havmg-
capacity in excess of 3 cft. per second:

which is supplied with water from ‘an
irrigation work, but which is not main-

tained at the cost of the Government,”

1108
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- thedischarge of waste or surplus water,

1387 F: HYD: ACT XXIV] Irigation | - L 5, u‘wu;b‘»‘ |
(Transtation)

/ : ;
~ and includes all subsidiary works be- 'L:’J J’u r '\ d' ’)7 ﬁu) v &Jd‘

longing to such field channels but does

not include the sluice or outlet :
through which water is, supplied to-. ; .L‘ J Lzl Ciiéf—d' U;r e 22 L" .7’
such channel or pipe. | ’ :

L//.«M; &byl a:,//

7

(1) natural or artificial channels for

(d) “drainage work™ includes:— ‘ - 97‘);’ W u’r Q/ LSJ Lq;zf “( ;)} ,‘;
s B ’ T ‘ ! .
and all works connected with or auxi- | Jé LUP [ l'Uy :"’ L‘)JAJ ( U
llary to such channels;
‘ :, ujtdtJ;mL;;zuudLMuL
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~

(i) escape - channels of  an | W /JU.-UJAH S L/Ul/dd/ (r

1rr1gatlon work, dams, weirs, embank-

" 'ments, SlUléeS and groms, . ‘ _ : L‘a @’f’LU}/J)’Ufj u,,.y |

1

(i) any work ébnstructed ér )VJL_ ) (ﬂ/ 2 ard )/ j’ ( ¥, d}‘/ r’ )

improved by the Government for the . .
purpose of reclamation by means of / . L(

- improvment of the surrounding drain- ._.a/l/d fu )/ LLw"/fJ’JJ ﬁ LM
age; and T

,ul AN L( S

n.'

(iv) all works for the protéc- d/
tion of lands from inundations or ..../J'A./Hr U? 7 b/r L"" fl )
erosion, constructed or maintained by

;lzitGovernmfnt either wholly or in | L é/ J5 )V)C_' ,/ "-JU"-/J u /‘,
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' Irrzgatzon [1357 F: HYD ACT XXIV

(Translation)
“flood embankment ”

(e

means an embankment constructed or,
Government in

maintained by the
connection with any system of irriga-
‘tion or reclamation works for the pro-

tection of lands form inundation or

‘which may be declared by the Govern-
‘ment to be maintained in connection

with any such system, and. includes all

groins, spurs, dams and other protec-
tive works done in connection with
such embankments-

- “above a canal” means
all the area that cannot be supplied
with water by gravity from the canal;

* () *below a canal”’ means
all the area that can be supplied with
water by gravity from the canal ;

(h) “ayacut” means all the
area irrigable underan 1rr1gat10n work;

(@) <Subedar” means an
" officer higher in rank than the Talugdar
appointed or deputed by the Govern-
ment, or any other-person empowered
by the Government, to exercise all or
any of the powers of a Subedar under
this Act ;

)
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1357 F: HYD. ACT XX1V] [Irrigation
(Translation)

: () “Talugdar” means an
officer appointed or deputed by the
Government or' any other person
empowered by the Government to
exercise all or any of the powers of a
Taluqdar under th1s Act; .

, (k)  “Irrigation "officer’” means
- an officer of the Public Works Depart-
- ment or Revenue Department appoin-
- ted or deputed by the Government to
. perform such of the functions of the
- Irrigation officer as may be ‘prescribed
- under this Act ; :

o “prescnbed” means prescri-
bed by rules made under this Act.

..

4, The Government may declare

by notification in the | ;
Afppi%‘é‘tmem Jarida the officers or
. orolcers: - hersons 'and . the local

limits within which they shall exercise
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Irrzgatzon [1357 F: HYD ACT XXIV

(Translation)
or perform wholly or partly the powers
and duties whieh are conferred or
imposed on the Subedar, the Talugdar
_or the Trrigation officer under thlS Act.

—

PART II.

THE CONSTRUCTION
AND MAINTENANCE OF
IRRIGATION WORKS.

5 No person shall be autho-
rised to construct, control

"Construction, or maintain wholly or
‘r‘r‘l’;t;&lngg ..~ partly an irrigation' work,
of irri as defined in clause (a)
igation
of section 3, except the

" works.
‘ Government or - with' the
sanctlon of the Government. The sanc-
tion shall be given subject to such
conditions as the Government deems fit.

6. Whenever it appears. expedrent
'to the Government that
the water of any river,
“stream or lake flowing in
"a mnatural course, or the
still water of any other
natural reservoir should be
used by the Government for the pur-
poses of any ex1st1ng or prOJCCth

Notification
- in case of
use of water
for irrigation
works.

-
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1357 F HYD ACT XXIV] Irrzgatzon "
0‘ vh oy
 (Trarislation)’ : "‘J’ “’L-‘-lf L— ToMs .

‘1rr1‘gat10n work, the Governme’; may ‘ & ‘_, L,J/Jb Jb{—/“i L U’; /61 é_

. declare that such water shall be 80 used
after a day specified in the notification

?ﬁteebggfthgxégm‘ﬁg date iy _.Of: | ;d(wb;/}‘ G-y G/L' 2
R | Jt/u{ufuz_fut“u‘)fﬁuc‘/
&.-ULU!éJL i&ﬂmffqu
ch’.; U};#J/“OLN—/ b G204
V;&UUW!L)U’U’/

Powers of tion, any Irrigation

Irrigation officer empowered in R U’/ L : -
gfgceﬁgggaff' .this behalf may, subject Wy - eleM&-fJ
gr. C o the provision of sec-

7 At any’ time'’ after ‘the” day | N
specified in' the notifica- |’ 4,45/ g ﬂ__)’ )' U'Lfl ihss jubb-'l
water. - tion 11; énter on any.} 'L; ua/py }1/:‘ . n ‘
o U‘ L/"lz U’Lﬁubg,‘{

land, remove any obstruction, close
any channel and do any. other work |

necessary for the use of the water for | IL”J(&‘ U,L'/L ~fb/:’JLS:01/LfLJ/

such purpose, and may take with him, -
or depute or employ, such subordmates

 or other persons as he deems . dlfufuu”( fm:u“d’uw"/
(Lﬁ\ e’uld!fzt 4._./“{ I af'( :...J/
L—/dt”’l:@bc’.l.u’ju'.."w_:
a;’ \ J7 B/yut;w Jfﬂ/;zwyi. L
4._1:).,;1../4. uff@/f,w’
* é'u/m,/u’z../;mw”c

- 8. Whenever it shall be. necessary' L
o ‘to.make any enquiry or ?: -
Entry for - examination = in connec- ) | - ll}d’}: “’ “"'(

enquiry, .

-tion - Wi.t'h"‘-a’u "p‘mj.‘_ec'téd‘ N uffv/ UV CH L"”b/”fw{(r
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’ Irrzgatzon [ 1357 F: HYD. ACT XXIV

- (Translation)
1rr1gat10n work or with the main-
‘tenance of any exlstmg irrigation work, -
any Irrigation officer empowered in
this behalf, and any person, acting under - |-
- the general or' special . order of such |
Trrigation officer may —

(a) enter upon such land as he
may think necessary for the said
purpose ;

(b) _exercise all powers and do
all thmgs in- respect of such land as
could be - exercised “or done if the"
Government had issued a notification.
under the Land -Acquisition. Act to |
the effect that land in that-area w1ll be
needed for publlc beneflt

oy

-

(c) set up and mamtam water
gauges and do all works necessary, for
such enquiry ‘and exammatlon

9 Any Irrxgatlon ofﬁcer autho-

Power to ' .rised in this behalf and

 inspect and. . 30V person actmg under .
regulate | his' general or. spec1al
supply of . order may enter upon any

water.. - . land ~building -or water-

1114
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' _pose ‘of preventing such - accident or -|-

. . \
~1357 F: HYD. ACT XXIV] Irrigation
bR (Translation) .
' ‘c()urse, kfor the "purpose of mspectmg

and regulating ‘the use of water, and
' measuring the land, irrigated thereby,
or chargeable with a water tax, and
. for the proper -regulation and .main- -
“tenance of - any irrigation ‘work from
~which such water is supplied and also
for doing other necessary work. . ;

T,

- In case of any accxdent bemg"

',P ower to -appréfiended . or - hap-
enter upon penlngr‘ to an 1rr1_gat§o_n
“land for - work,...  any " Irrigation
repdirs and  officer - authorised = in
preveation  this behalf, and .any

r | .
of accidents. person’” actlng undel‘ his

' general or spemal order, may, subject to.
the. proyisions contamed in section 11,

* enter upon any land adjacent to the irri-

. gation work arld may acquire trees and
- other materials and execute all- such .
~works as may be necessary for the pur-’

compensating the damage done "_. PR
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- Irrigation [ 1357 F: HYD. ACT XXIV
’ ( Translation) !

*'When an Irrigation officer or

' ‘any other person acting
.Issue of

otios to under .his general or
Occupier" special .order in . this

. behalf desires under the
prov1s1ons of section 8, 9 or I0, to
enter - into. - any -
-enclosed court or garden attached to a

.. dwelling house into which the water

does not flow from any irrigation work

and which is not adjacent to a flood
embankment, he shall previously give

“to the occupier of such building, court }

or garden, a written notice of such
_reasonable period as the importance
- of the case may require and shall also
. give sufficient time for - the

_ court or garden

12. - Suitable means of crossmg
c pal’ ’ canals and channelsshall
-Ca

crossings.
, crossing as the Government may

_ think necessary for the: reasonable.

convenijence of the inhabitants of the
. adjacent land ; and" suitable bridges or

+ culverts and such other works shall. be
obstruction-
which may arise in the aralnage of the

constructed to remove

land by any canal or channel.-

1116

‘building” - or

Parda-
-nashin lady to vacate the bulldmg,v.

_ be provided at such places.
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1357 F:HYD. ACT XX1V] Irrzgatzon
(1ranslatzon) _ .

13, (1) The Pattedars or occupiers of

. land shall construct water
- Construtlon

of water- . courses at their expen-
- courses. ses under. the directions of

" the Irrigation officers ;

@ the subject to rules- made in thls
behalf, Irrigation officers may construct
water-courses for the pattedar -or
" the occupiers of land from the pro-
. vision of the taccavi loans advanced
for this purpose by the Revenue
" Department. - Such
~construction shall be recovered from
"the pattedar or occupier of land, as
.-the case may be, as an arrear of land-
revenue,

-

14. Any person .desiring to use.

the water of -any canal

APPhca‘clOn may apply in writing to
f‘l’g:%‘;muc . theIrrigation officer three
Irrigation =~ months in advance of the
. officer of date of letting out water
new watef-  requesting him to cons-

T, course..

expenses . for -

© truct or repair a water-
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;Irrtgatzon [1357 F: HYD. ACT XXIV
(Translation) ‘

course or field channel at - the expenses
. of the applicant. When the Irrigation
- officer sanctions such - application, .
.. the‘applicant, and when there is more
-.than one person, the applicants shall
be jointly and. severally. liable for
" payment of the cost of such’ works of
construcuon

i

15, No alteratlon shall be effected
in’ a water-course cons-

ﬁll";;%gm . tructed, - extended  or
course not | repaxred ‘under. the pro- -
to be effec-  visions of sections 13 and
- téd without 14 without the written
- gomsent of - premission of the Irriga
Imigation”  {ion officer.

- officer.

16. Every pattedar or- occupier of
land who receives water
from a water-course shall
be bound to maintain at
his own expenses such
water-course in a fit state
. as per the- dxrectlon of the
Irngatlon ofﬁcer .

Obllgatlon of
Pattedar and
'occupler
receiving
water from
s water—course
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1357 F : HYD ACT XXIV] Irrigation
s (T ranslatwn) .

17 (1) If any pattedal or occupier

: ofiland who receives water
Fulﬁlment

of obliga- . from a water-course fails
tions. to fulfil any obligation

imposed upon him by
section 15, the Irrigation officer may -
give him notice to. execute the nece-’-}
- ssary constructlon or repa1r within a
period prescribed in the notice of not
. less than fifteen days:from the date of
service of the notice, and in the case
of failure, may execute, the same. on
hls behalf; ,

(2) the expenses incurred in any
construction or repair under the ‘preced-
ing Sub-section (1) shall be recovered
from the defaulter as an arrear of land
revenue. . - : .

(1) Whenever a-dispute arises

18.

. between two or more per-
g?"&‘}:‘?ﬁgg sons in regard to their
conce‘,’mn _ mutual rights or liablities

g
water-course, *in respect of the use, con-
as to mutual struction or maintenance
rightsand ~ of 5 water-course, or |
. labilities of - " h :
; . among joint owners of ‘ a

persons.
. water-course as to the

1119
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Irrigation [ 1357 F : HYD. ACT XXIV
' (Translation) .

distribution, of the expenses of cons-
truction or maintenance of such a water-
. course, or as to the amounts sevérally
contributed - by them towards such
expenses, or as to failure on the part
of any owner to contribute his respec-
tive share of expenses, every person

‘having any interest in the matter may .
. apply in writing to the Irrigation officer |’

. stating the matter in dlspute

(2) The Irngatlon oﬁicer on

such application being submltted
. shall make enquiry into the matter in
the manner specified in
Revenue Act and give declsmn

(3) “An appeal against the deci-
.~ sion . of the Irrigation officer may be
filed within three months . before a
Talugdar whose decision - shall be
" final, unless
1ssued by a- C1v1l Court :

the Land -

a decree agamst it 1s'
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1357 F : HYD, ACT XXIV ] Irrigation | O ks, ol
‘ ’ ' (Translaﬁon) . A . 20 ‘

‘ PART UL o (')’;:/"Z

SUPPLY OF WATER. | o (ff o~
19. (1) Every person desiringto | - M o ,‘ T
) receive' water for lands, / ;... S e Y NP
Application  gther than ' those classed | - (h - L ‘6 e .

for supply of

waer. as wet, from an irrigation :
work shall submit an (5 J f L..-l / 4 U ¥{
apphcatlon therefor to f‘the Irrigation: | /” = uJ U‘}‘/ :
officer in the prescribed form. Q
. - a_éuuu;/;u,‘ f(aw ,

u’rwb/d“c’mc._u’wt/u‘/

| dUu L.J/u/.__/;;» c)'”ﬁ
* L—fw" t-f ‘;J-/— '(fg{ub'v&f

«

(2) If the apphcatlon be for ‘ ‘/) ffld’bl&..a—"’ﬁ) j/“,,

supply of water for purpose other than
‘those of irrigation, the Irrigation

officer may give permission, subject to (" L—- (‘.ée!//d(‘ Lé U";/I ‘

the prescribed condltlons and reStI‘lG-
v tion ' ) N [0
S /Jul)/u“b»ulnu{lfv"’

- L')u...a}lll ;fw/u/.wu/

20. The supply of water to any
water-course Or to any ; - ﬂ-—),) ‘ .JL*’H/L,/),,L/_, 1(5' -1 /

Power to ~  person entitled there to
. Stf"P St“PPW shall not be stopped except
| obwakr . in the following cases :— ¢ @/ ;4__ UJ}J‘__, W} ~
| ):MU/MLGLW..;
dr/ U «fa

(a) in case and so long as it s U‘l}/" u‘ VANt ,_")D -

is  necessary to - stop supply. for

H o 1121
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* irigation [ 1357 F YEYD, ACTXXIV |

(Translation)

executing any work by the ordcr of the

authority.; 5

(b) m case and 50 long as any
Water-course ‘by which water is supplied
*is, not, malntalned in such good condi-
tlon as to stop’ the waste of water. -

. ~(0) ¢3in. ¢ase'and so long as may
_be necessary .to stop supply in
order to fulfil in rotation the legitimate

demands of other persons entitled
thereto ;
i(d) sin'.case aﬁd sa iong as

‘ may be necessary ‘to” stop supply in
» qrder to preveﬁ.t the wastage or mlsuse
~+of: watér et 4.

i

. ‘ (e).. in., course’ of closur;e of
canai "of which motiéé shall be given
‘m the- presqubed manner;

. (f) i case Nand,, soylong, as

o 1222
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{
1357 F : HYD: 'ACT XXIV ] Irrigation
o (Translation)

may be ncéessary to.stop the supply of
water for a change in the source thereof
" by the Irrigation officer.

i,

When canal water is supplied. |
: ", for -one; or’ moré «crops,; | .’
51““‘1“0(’)}0{ ~ the pefmission 'to” use
Wﬁgry . such water shall remain -
, “.%x ‘only unfil the maturitysof-s}
such crop or crops and'be deemed to
apply omly to such crop or crops

v 7

21

[

PART 1V.

AWAR“D OF COMPEN SATION

KDL

22, Compensatlon may be awarded
, if any - damage is caused

’ "Compensa
tion Eward by the exercise of, or
able for . *.  on account of, the powers.
damage.. "¢ conferred under this: Act,

prov1ded the damage and its compen-
sation can be ascertained. But com-
- pensation ‘-shall . not'be awarded for
" damage caused by the followmg
reasonsi— .

1123
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Irrlgatzon [1357 F:HYD. ACT XXIV
: “(Translatior;)

(a) detenorathn of- chmate’

or soil;
(b) stoppage of nav1gat10n or

the means of floating tlmber or of.|

’ watenng cattle;

: (c) stoppage or dlmmutlon of
“the supply of water from any " river or
stream flowiug in a natural channel or
in any lake or natural reservoir of still
- water by the application of such water
for the purposes of a new irrigation

~work or otherwise unless a right in
respect of use of’ such water is esta- -
' bllshed or .

@. the flow of ‘water in a
channel is closed or stopped for the
followmg causes : - .

(1) any cause. beyond the con-.

>trol of the Government

(n) repan' alteration < .or
extenslon to the channels 3 :

-(iii) any measure ‘considered

necessary by the Irngatlon officer
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11357 F: HYD. ACT XXIV ] [rrigation
( Translation)

j empowéred in this behalf for regu-
lating the flow of water in the channel
repuired for the generation of hydro-

electric power or for maintaining the |
course established by water required

for irrigation.

" Any person who suffers loss from
stoppage or diminution of water supply
due to any of the causes named in
clause (d) shall be entitled to such
reduction ini the prescribed assessment

payable by him as may be permitted

oy the Government.

\

:23.  If a water course is cons-
tructed in any survey
number and the owner of
such. survey number is
-benefited by it, ‘no com-
water-course - Pensation, notwﬁhstand—
when not ing any other thing
contained in any law for
: the time being -in force,
shall be payable. o

Compensa-
tion of land
used in cons-
truction of

payable.

24. No claim for compensation

under this Act made after °

Limitation

the expiration of a period
of claims. of one year from the date
. when the alleged damage

"’A‘ (l"’)uLJ g«u;m

g Z—Ls—u/.&/-’!‘du:u Y
aca,‘,w.u )Lw/.uw
4«)’]6/&{4) -//i pé/ f::f
SR Z/d/;/"
t)i/b“lf(b)é/;«uzu o7y .
L(iu/u/uw//a.wu{)‘?
ZN/VM)L—MUW ".i’H./—e/‘ |
e u‘mbl)l.ﬂb/: ‘_,mf,/ |
-w;udweé-/d' ST o

gz
J:'/u)/;.;/ u*uwjfuw‘;’m
ﬂé//uin//ad b{f,w

c»(:a“.mf./t //L,;/du:i
u‘m ek J ayﬂifw/
YOy )bu"ffum)ﬁtw;u.}{(
.bf;ﬁ b7 ls :7‘1(4:) g 4 .:.:)l

a,UdVIJ"/" ..«l eB)/]

o, 4«/’) | s )Lgész‘(u

A etr L1

1125



Irrigation [ 1357 F : HYD: ACT XXIV
' . (Translation) .. .

occured shall be entertained unless the

Taluqdar is satisfied that the claimant

had sufficient cause for not making the

claim within such period.

'SUMMARY  DECISIONS,

.25, " Inevery case ‘of entry upon

Compensa- seqtion 7, 8,9 or 10, the
tionincase - Irrigation officer, or the
of damage - person making the entry
caused by, . - )

‘entryon. . shall ascertain and record
land etc.. . the damage caused by the

entry orin the execution

of any. work, to any crop, tree, .build- -

ing ‘or any other property, and within
three months from the .date of such

‘entry, the Irrigation officer shall .pay-.

the compensation to the occupier - of

land.or the owner of the property

damaged. -.. <. .
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. 1357F HYD ACT XXIV] Irrzgatzon . s ¢ R
R (Translationy” o ""f”—,“/("f"aw'-é/gf:"ciﬁ

\,-\ If the compensation awarded.is'not | =~ { PR 20
“accepted; the -Irrigation..-officer ‘shall PR L’éﬁ ()/‘)ﬂ’—-'b" Uj J/‘
forthwith send the case to the Talugdar i, e

o e ? P43 v
.+'so that he may, after maklng enquu;y GC-/‘MUJ(L} JJJB/)J/(jylbe PAJ/

. as’to the "amount ! of compensatlon,
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' ¢ .26, If damage is "caused to.any |.
St -occupier of land by inter- (}/dt n-—-)b JLLJ‘Z;‘_,;U//

Compensa-  ruption in the supply of

rtiononac- - “yater, or if any cause
'52;’;?1;?50;“;f ~of action ' arises under C,/b J’JJ L; 4 /" - siled
supply of section 32 the person | L L - —
water - aggriecved may present y , 4
a petition for compensaion & L— b "J % L d" l’ & et

to the Talugdar for the damage, who

shall = after' ° "consutl ing ,.f’: ;;;f C d— /U(-u’; WJIU")GU&)J/‘

the Irrlgatlon officer, award - to
the petitioner reasonable compensatxon
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27 .An appeal from the, dcc1s1on . o ‘
.- o of .the. “Taluqdar® under s....«/ ,.,_M fb P EFysaes
Appeal of sections 25 and 26 shall . .

order passe 1 . .
. . und ie to the Sudedar. within _v .
' ‘z‘?o‘i’zsé“‘“ three ~ months’ and - the Fr4 f o L") -~ ,/ b/" 1 L

- decision of the Subedar
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Irrlgatzon [1357 F: HYD. ACT XXIV
(Translation) . '

28. ('1)
the issue of a notification
under section 6, . the
“Taluqdar shall cause a
public notice to be pub-
lished at proper places,
stating that the Govern-
ment 1ntends to use the water as afore-
- said, and that claims for compensation
may be submitted before him

Notice as to
submision: of .
“claims for - -
compen-
sation

+ - (2) A -copy of sectlons" 22
~ and 24 shall be annexed to- every such
notice.

©29. (1) A11 sums of money held

‘Compensa-

ton when sation _assessed shall

due, become due after six
= months from the final

award ; D ‘ :

‘ (2) simple interest at the rate
of six per cent per annum shall be paid
on the sum remaining unpaid after the

- period except when the amount  of

- compensation . could not be paid by

" reason of neglect or refusal of the

. - applicant to apply for or receive the

same.

As soon as possible after '

- payable for the compen-
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_ Determina-

1357 F: HYD. ACT XXIV] Irrzgatzon
( Translatzon )

. PART V.

WATER - TAX.

30. Tax shall be recovered ‘on
water supplied for irriga-

tion or for any other
“purpose at such rates as
i : " shall from time to time
be prescribed by the Government.

tion of rate
of Water-
Tax.

31, °1f water supplied through a
water-course be unlaw-

Liability : ;
whenwater . [ully used , the person by
isunlaw-  Whose act or neglect such
fully used. ~ use has occurred, or if
and occa- -

such person cannot be
identified, the person or
all the persons on -whose land water
has flowed and such land is benefited
therefrom, or the person or all the
persons chargeable in respect of the
water supplied through such water-
~ course shall be liable, severally or joint
ly, as the case may be, for the payment
of tax-which may be prescribed for
such use under the rules.

sional tax.
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Irrigation [ 1357 F: HYD ACT XXIV
- (T ranslatton)

32. If water supplied through a .

water-course is wasted, the

Liability person through whose
when water  act or.neglect water was
waste. wasted, or if such person

after inquiry cannot, be -
traced, the person or all the persons

_ liable for the tax on water supplied
through such water-course, shall' be
Jjointly or severally liable, as - ‘the . case
may be, for the payment of tax which
shall be held payable in respect of the
water in case it is wasted; under -the
rules. The Irrigation officer shall

decide all questions pertammg to thxs

section and section 31,

33.  All taxes charged when water
. s unlawfully used -or
Taxes reco-

L wasted shall be recovera-
verable i ble as an arrear of land
penalty. revenue. in. addition- to

- the penalty imposed on
account of such use or waste.
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1357 F: HYD. ACT XXIV ] Irrigation

(Translation )

*

34. 1If it shall appear to the Irriga-
tion officer that any cul-

Tax tfi%rn per- tivated land within two_
. leakage. hundred yards of any

irrigation work
received, by percolation or leakage

from such irrigation work, any such -

advantage which would be received in
case of direct supply of water or that
- any cultivated land, wherever situate, is

supplied with water by surface flow or

by a well sunk with fifty yards of any

1rr1gat10n work from a percolatlon or

leakage in the said irrigation work, he
. shall report it to the Tal'uqdar.
The Talugdar : shall charge
‘on such iand a tax not exceeding that
which would ordinarily - have been
charged when water is directly supp-
lied to land similarly cultivated. In
-assessing such tax, the Talugdar shall;
subject to rules under this Act, take
into consideration the expendlture

necessarily incurred in carrying such.

water to the land.
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5 Irrtgatzon [13571«‘ HYD. ACT XXIV
‘ - (T ranslatton)

- Explanation:—For the purposes of
this®Act, land charged with tax under

this section shall be-deemed to be land
n‘rlgated from an 1rr1gat10n WOI‘k ER

U PART VL.

" SUPPLYJNG LABOUR FOR EMER—‘
‘GENCY WORKS OF CANALS

~

(1) Whenever 1t appears to

35.

o, -an.Irrigation- officer: that
T g°.°°d“".e . unless improvement and -
- for obtain- - -
. ing labour repair is 1mmed1ately done".
© for repair.- - - to an irrigation work it

and works of  will suddenly cause se-
‘ f;’rl;itnftlllctw‘{ rious. loss to the .public
requm’é - " “or that unless some clear-

» ance of a canal or other
urlgatxon work which is -~ necessary in
" order to maintain the‘established course
~of irrigation or drainage is immediately
. executed, serious public loss will occur,
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| in-the -ordinary manner  within.. the

~ asisst in the execution of the same .by -

1357 F: HYD ACT XX1V) Irrigation
7. (Translation)

and that the labour necessary for the
- proper execution of such repair, clea-
rance or other work cannot be obtained

time necessary for execution of the
same so as to prevent such loss, it shall
be lawful for the said officer to require
the Patel or Patels of the village or
villages in the vicinity, to call upon all
‘or any of the able bodied male persons
" who reside or occupy any land in or
_.near the place where such work, repair -
.or clearance has to be executed to

. their own labour, in accordance with
the direction of the said officer or the
. person authorised.in wntmg by h1m in |

- this behalf; ' '

(2) A person authorised
under sub-section (1) shall be deemed
to be a Government servant within the
meaning of the Hyderabad Penal Code.
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Irrzgalton [ 1357 F:HYD. ACT XXIV
(Translation)

: (3) Any order made under this
section shall be immediately reported to
. the Taluqdar. , ‘

36. -All persons required under
section 35 -and  have
laboured by day or have
been detained for this
. purpose shall as soon as
possible and in any case within fifteen
days from such requisition, be paid by
the Irrigation officer for their labour
" and detention at twenty five to fifty
percent in excess of the rate of wages
for the time being prevailing in the
locality. If the persons are required to
,-work or be detained at night, wages
shall be paid at twice the said rate.

~

Payment of
wages.

PART VII

SAFEGUARD OF IRRIGATION
WORKS.

37. Except in the prescribed. man-
ner, no person other than

Limitati
imitations = Irrigation officer shall

in respect of
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1357 F: HYD. ACT XXIV ] Irrigation

(Translation) -
e be authorised without the
SOgaon  written order of the.

Government to

(a) divert or interfere . with

the course of a natural stream, or

(b) construct a kunta or tank
oh any natural stream, or

(c) construct any earthen or
masonry bund or weir on channel or
, stream, flowing above or below any

water-course. .

38. No. person shall interfere with
: or obstruct the proper
Interference  functioning of the various
with Canal  cross-drainage works of
works, irrigation works, namely
. culverts, water-courses,
super-passages, syphons,
weirs and allied works constructed for
the safety of the canal or channels,
without the express written permission
of the Irrigation officer.
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Irrigation [ 1357 F: HYD. ACT XXIV
( Translation)

S

39 ' Save in the prescnbed manner, ,

no tank or kunta or bund '

Construction - shall be constructed on a
and repair - rcross——drainage specified
l‘{’fmt;nsk:n 4 insection 38, nor shall
bunds prohi- a0y breached tank kunta
bited. = oOr bund be repalred nor

shall any- existing tank,
kunta oubund be extended: or, .raised
without the order in wrltlng of the
;Government

rak e,

40.” (1) It shall be mcumbent on'
“on every owner =~ whose

Obligations

ofownersin  -tanks, kuntas of bunds

respect of . are 'S}tuated above an

works affec- _irrigation work to main-
. ingcamal - y5in the bunds and water

safety.

 ejecting arrangements of

such irrigation sources in -a safe and,

good condmon

(2) If in the oplmon of the
Irrigation officer, such irrigation
. sources are not safe or in a good con-

- dition and are likely to endanger. the’

irrigation work, then the owner con-
cerned shall be given a notice through
the Talugdar to bring such irrigation
sources to a fit condition as directed
by the Irrigation - officer in a reasonable
spec1ﬁed time.
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1357 F:HYD. ACT XXIV] Irrigation
~ (Translation)

. (3) If the sald owner fails to

;comply within the time specified or
*.effects repairs which in the opinion of
.-.the Irrigation officer are not satisfactory,
. then the Trrigation’ officer shall have
- the right to get thelrepairsyexecuted or
" -completed when necessary, and the cost

thereof shall be recovered from the

said owner by the Talugdar as an -

" arrear of land revenue.

T4l From every “order by the
. Irrigation ' officer,
Appeal

: section 40, an appeal shall-
2%3;‘;5;‘551]6 o lie within thyee months to-
under sec- such authority as may be -
tion 40. appointed for this purpose.

42. No person shall conduct

mining = or quarrying
Mining or operations requiring the
quarrying by use. of explosives within
explosives - two furlongs ‘from the
prohibited.

boundaries of an- irriga-
- tion work without the written permis-
~ sion of the Irrigation officer.
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Irrzganon [1357F: HYD. ACT XXIV

43. No-

- Excavation

. - of well

- adjoining "
irrigaticn -

* work prohi- °

o bited.

- 1,44, No

Operatlon of

’, sluices etc.,

prohibited.

flood-gate, regulator or a sluice-gate

(Translanon)

new well shall Be gﬁ(cavated
within  two  hundred

' yards from the boundaries
~.of -an

1rr1gat10n work

‘without the permission of
the Irrigation officer, . -

. person other than the

. Irrigation officer or ‘the

person empowered by the
Government  shall havs
the right to operate a

of a water reservoir, canal or channel.

45 ‘No person shall have the rlght

Plymg of
ferry-boat
prohibited.

ment,

v 46 - No

Unlaw{ul
< :letting out of
“water from

canal,

- authorised

“to. ply a ferry-boat -in a
‘water reservoir or-a canal
or channel  without the
permission of the Govern-

‘person_..other * than the

Irrigation officer shall be
to ‘let out

-~ 'water from a canal.or
channel by . cutting the -
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1357 F: HYD. ACT XX1V] Imgaaon*

(Translation)

~ bund, constructing a sluice or outlet or
any other contrivance.

47. The patta for the bed land of
' tank shall not be granted
g?tt?n?(f_ beds  jor the existing occup-

’ ancy rights- -continued
- where the tank is utilised as water
reservoir under a canal or “channel :

-Provided that compensation in case
of acquired occupancy right being so
extinguished, shall be paid under the
Land Acquisition Act.

48. The following matiers are
~prohibited - within  the

Cert:

mgtti‘rx;,wuh- boundaries of a water
‘inboundaries Teservoir, tank, canal or.
oftanksor  channel except that they
f,?gﬁL%PW are performed by persons

authorised :—

(2) removal of any material
relatmg to the irrigation work ;-

i
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Irrlgatzon [1357 #: HYD. ACT XX1v
) (Translation) ‘
(b) cultlvatlon of any kmd

s

(¢) sowing or
‘trees ;

_ (d) tapping of Abkari trees
situated on the land acquired ;

(e) estabhshment of any new'

’ ,place of worshlp,

) grazmg or tethermg ofi

| 'i-‘;u:‘J u:*’JL ,/LM/«.))

_any ammal

_ (g) Vehlcular traﬁic on bunds
or mbpectlon pathways 5

RN

(h) passage of animals on

bunds or inspection pathways;

(1) corruptlon of or fouhng

the water; .

(]) removal or cuttmg of or
damaging trees in any way;

'

| () other prescribed matters.
PART VI
PENALTIES AND PROCEDURE.

'49. (1). Whosoever  wilfully
and without the permis-

Damaging ~ sion of - the competent
irrigation officer; commits - “or
works. -

attempts to:commit the
following acts :—
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1357 F : HYD ACT XXIV] Irrigation
(Translation)

: (a) damages, alters, enlarges,
or obstructs any irrigation work ;

“(b) interferes - with, or . in-
creases, . or diminishes the supply of
- water in, or the flow of water through,
over or under any irrigation work or
does some other act which reduces its
utility for the purposes for which it was
constructed ;

: © corrupts or fouls the water |
of any! irrigation work by which the
utilitytis reduced for the purposes for
" which it is ordinarily used ;

- (d) . destroys,. ‘defaces’ or
removes fany -land. or level marks or
water igauge or lock fixed by compe-
tent officer ;
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‘Irrtgatton [1357 F: HYD. ACT XXIV et U‘-—"L“ ‘-/N%

( Translation) ‘ }‘bf d/;};j'd’bvl/ﬂ/.f./ﬂ)

(e) destroys, tampers with or
- removes the apparatus for controlling,

lati the flow of / -
epulating or messuring the fow of | -«fu-)'k‘dmu-fww/ o
wum./_»«‘fuuf u:n‘.é

.p;dﬁ"!(ﬂtéf)/d/um’/) . .

-(f) notwithstanding any pro-' "L'J' QWZ ‘;*” of J‘(()>

hlbltron, passes or causes animals or

vehicles -to pass, in or across any Lu,“’ t}l« Jj b/L, ‘_J: ) ,’;, ch;/ /u ‘ ;

irrigation work, its banks, or channels,
contrary to rules made under sec-

tion 67 ; ' | : L,/LJ];_.U!L&,U‘UI“UJJU/

—&J‘f}()}ﬂ/g}ﬁ’b(o -

(2) wilfully causes or perm1ts- ;’.")d Un/’ L U/ [ IJI,'/ JJ/ ‘,))

cattle to graze upon any irrigation S
work, or.. flood-embankment, , or ’/ :
wilfully tethers or causes or. pefmits ‘f' 'Lé—aw] Lé-—f zj'»é‘ u" f -
cattle to be tethered, upon -any- such

irrigation work or embankment or ,Lb } (f)f s / ’_) d !‘ /L U’l-ll Jé/

-Toots up any grass or vegetation grow-

ing on any irrigation work or embank-

ment, or removes, cuts, or in any way U,"L, ;Jb/g‘( (W )L b ‘/’JL J
injures or causes 1o be removed, or -
otherwise injures, any tree, bush,

hedge or grass planted for the protec- | U ‘)) L Ul dl 4{)‘ ,/ ;}/’ dUV‘"/

tion of such irrigation work or
embankment; and ' _ . ’/u/lj L..ﬂ JJ., (_,Ju/}/
| ‘ | “ , S, St é
Sy ' J,»-J(}Uh-/t U:"uub/dl?:a
: U'd/ci-&'ﬁcj— /U/"/”U/":“vagl
Ll gjwwcjuﬁa. Kol
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- :+135T F: HYD. ACT XXIV ] Irrigation |
: (Translation)
(h) whoever contravenes any
rule: made under section 67 the
- breach whereof is declared punishable
under this section, shall, on conviction
before a Taluqdar be punished with a
. fine which may extend to five hundred )
rupees. .

(2) For any contravention men-
tioned in clause (a), (d) or (e) of sub- -
section (1) if the Taluqdaris of the
opinion that in the circumstances
of the case it is proper to punish with
imprisonment in lieu of fine he may
commit the -case to the- special
.~ Magistrate appointed ‘under section 55
; or ifno such special Magistrate is

" appointed, to the competent Magis-
trate concerned and on conviction
before the special .Manistrate or
. the competent Magistrate, as the
case may be, shall be punished with
imprisonment-. which may extend to
three months. .

50. (1) Whosoever without the
. permission of the ‘compe-

Endangering
stablllty of tent ofﬁcer
any irfiga- :

" tion worlg
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~ Irrigation [ 1357 F: HYD. ACT XXIV
~ (Translation)

(a) pierces or cuts through
or attempts to pierce or cut through,
or otherwise to damage or destroy or
endanger the stablhty of any 1rr1gat10n
work ;

N (b) opens, shuts or obstructs, '
" ‘the sluice in any irrigation work or .
-attempts it ; :

(c) for - the purpose of diver-
ting or impounding the free flow of
‘water, ( the right to which vests in the
Government) : .

() makes or attempts to make
any. dam or refuses or neglects. to
- . remove it when required to do so.

(if) creates = or attempts  to
create  obstruction or refuses or
neglects to remove any such obstruc-
tlon when required to do so

Shall on conviction before a:Talug-
. dar, be punished with a fine which may
extend to one thousand rupees.
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1357 F:* HYD. ACT XXIV | Irrigation
( Translgtion) .

shall on conviction before a Taluqdar be
punished with a fine which may extend
to one thonsand rupees.

(2) ‘For any contravention men-

tioned in clause (a) or clause *(c) D] 'k
of sub-section (1);if the Taluqdar is of

the opinion that in thé circumstances
_of the case, itis proper to punish
" with:Fimprisonment in lieu: of fine he
*may commit the case to the special
Magistrate appointed under section 55
or if no suchi'special Magistrate is
' appointed, to the competent Magistrate
concerned and on conviction before
the special Magistrate, or the compe-
tent Magistrate, as the case may be,
shall be punished with. 1mpr1sonment
which may extend to one year ;

. 51.  Whenever any ‘person” is
convicted under section
obstruction.. 49 or 50, the Taluqda;_gr ,

Removing

*Substituted by Regﬁlation_ No. XXIX of

1358 F

1447

1145

u.'_"‘%(i‘d; du.LrL._q g}({

‘ dJ/) LU,/"/L-J’A..W s

’:-‘FU')I b{ ‘/"’J‘(ﬂ/&«’t 2l
w( ",u,y IJMJU"I

Jéf

(1) '/ / u’u} s--U’u"" ¢ r)

d"’& [ Dj/m_&b o/’
G/qu‘z.»dﬁ,..zw ...auu
< zz_,lfé.,/ua./u‘

/,..»ubjf u/u au 45:,u

uu’wrf’c cu/ Y ,..Jh...j

»”M 17 1 cuufm
/ﬁ 178 / /L/L.fo’/w:” 5/
,f)g:"» Vd/f ‘“”'ﬁ" e l)c
/2_, Y, JC"&.}U) ....‘UM/»L (%
J;Md/u’ LC._'UU:'/J/M

af éﬁu( JL/

/.b’/)’ ,_BMuw/» nfw w})

'otﬂe,\)‘)a/u‘?/)/‘fr..




" mmove " the obstruction or compensate
< the loss on-account of which he is.

~ or neglects to obey the order within the

Irr_igatiéﬁ 't 1537 F: HYD. ACT XXIV |

*(Translation).
andcom- " the special Maglstrate or
. If):ﬁz‘;sm. the concerned competent

, Magistrate, as the  case
may be, may order that he shall re-

- punished, within a ‘period to be fixed
. in the  order. If such person refuses

fixed. period, the Talugdar may
authorise . the Irrigation officer to
remove such obstruction or compensate
such-loss and its cost shall be  recover-
.able. from such. person as an arrear of
land revenue. :

(1) Any person in- charge of
or employd on any irriga-

3 f; %V:Jetgnil tion work may remove

ke into - "“from the lands or buildings”
© custod - belonging thereto, or may i

. person- - take into custody without

" Sbstructing. 2" warrant, and = take,

“forthwith before a. Taluqdar or conce-’
med Tahsildar, to be dealt with accor-

, dlng to law any person, - who in his
L View: ‘

i

’.‘-’i%uw‘ PICE U‘L./ou)b
%F}L L;wi"iz.,{.ow/( ot
S )JUU)IM)’»-JL,._AL"’L
gty J/b/é/, &2 ’/" 18/
L_w/u' e/u 4 L::u. |
iy L{uwta..fbu/-'ﬂ/e/
1. Lu"i‘:lr/:(/l&o"(,[—u’
‘ﬁ 2 L)J/AIJJ/J!'»
A»W )/Ju u‘lu,.fzéig_.
AJ’J({L "l au/ﬂ/u:/
uwdﬁde/J/cr)w/a_/ |
;:.)—n wﬂf_m/u_—./du'd/‘:
l)fd’b(fﬂ/f ' d’c:._u?f
o LU!L
(l) M ; addﬂa’JJt)
Lot fP2\ cazidaieabborm
b"L«-ué/(f'/uL?L./ué’d;‘/dUﬂ :
,.,«VLL,"LAM,(K;'&:‘;’M £

| UMWC‘IU{:—QIJWL w‘/’ Ll‘

tfl){nLUJL:wj 2y
u’u ZJIMU;’J/“_— JJ

‘1146 |

— VWY



1357 F: HYD ACT XX1V ] Irrzgatzon
‘ (Translatzon)

(a) wilfully damages, obs—
‘tructs or fouls any irrigation work, or . | .

2"+ (b) without permission from
‘the competent officer, interferes with
the supply or flow of water, in or from
any irrigation work so " as to endanger,
damage or reduce its utility.

) when a person is arrested and
produced. before the Tahsildar under
sub-section (1) the Tahsildar shall-
release such person. binding him for
appearance by taking security or bond
. and shall send the report to the Talug- .
dar thhout delay '

. 53'.!‘ Any person, Wﬁo’, being called

1147
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.- Arrigation [1357 F: HYD ACT XXIV- u"é# ("‘J) ol (.":La-l u’%
(Translation)

« upon, to assist’ by‘ his @'4;}" )"ﬁ]d/ L]JL/(, r’b,.r;._,/! :

Pumshmeﬁf
or Con- physical labour in the

traventionof - completlon of any 1rr1ga- L :
* section 35. -tion ‘work under .section 4“.— éb./JJc,.)‘J‘.’ kJ’ W —.Jf '
35 refuses or neglects to-

comply with such call without suﬂi-‘ I\]J 1“‘ 4{{“ G"‘ é_—ll Lf/ i

cient cause shall, on conviction before -}
a Talugdar, be punished with a fine

which may ¢xtend to fify.fupees. y,,L ,; ,@,L»’ jpf..air" bé :db/

| /u-’/z, 7 s I
""qu’oré_bw ‘Iﬂ'/d/ﬂ L/
d/é:’u(f/’é.ﬂ U’V :

'n.

N

54, If an ofﬁcer or other person | # . a4 e '. - ‘/‘ Ca '
? /v : "/ Z8 J‘J,@'c.“ J,U-’::UL"’

empowered to take action

Puhlshmen
. for exerClSt under jthis Act’: exercises,

ing Powers Without™feasonable - cause /

under this  for the purpose of vexation 4 ” o /"’7 Rj A-ﬂ)b”l ‘-/J Mkff’

_ Act for. or with malicious’ intention, o ‘JJ):VL )
. | :

hJLn—/J/

vexation. . v power under “this: Act, |
on conv1ct10n before the special “'

Magistrate, appointed .under section

.55 or if no such special Mzgistrate is g'/j; ‘:}C(‘L.J/L}"J VU, U;u
appointed, * before the competent 4
Magistrate concerned shall be punished

with jmprisonment which may extend - JJ‘U'JP"/ b/fz“ U}’ u J/MJL:}’ [
to. six. mor:ths or with  fine which e e :
1;3{1 %:;tteﬁld to on‘e thogsand r‘upees or |, J/ 3 G.u }‘ cd L./J L;’“ ﬂf /; b’ ",,»
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1357 F HYD. ACT XXI1V ] Irrigation
(Translanon)

55, The Government, may, for the
purposes -of . this <part,
-appoint for any area a
special ‘Magistrate, who
. may exercise the powars
-+ of the Magistrate of the First Class in -
-accordance with the provisions of the~
Code of Criminal Procedure.. In case
special Magistrate is not appomted

the cases to be comitted to the special
Magistrate shall be committed to the
competent Magistrate concerned ;

Appomtment
i special
‘Magistrate.

Provided that notwithstanding any-
thing to the contrary in the said Code
special Magistrate or competent Magis-
trate, as the case may be ‘may try any
contravention summarily under this part
and pass a sentence to the.extent he 1s
empowered under thls part

appeal "mrayb‘.lie to bthke
- Subedar - within = three

56. An

Remedy months against- the sen-
against tence of fine passed b
order made

by Taluqdar the Taluqdar under thig

~part and the- order of the -

'“°‘ 28 (113 uu u—/w Sk
5-Jrftrd)u JJ'-/U/J)
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Irrzgatlon T1357F: HYD. ACT XXI1V
- (Translation)
 Subedar shall be conclusive. Any such

“order shall not be called in- question in
any Criminal or C1v11 Court.

N

57 Nothing herein  contained
SRR shall prevent any person
" Punishment being prosecuted under
;‘:?Se‘;‘g:he,r any other law, -for the
parred. . -time. being in force, for

‘.. any kact © or omlssmn
_pumshable by th1s Act.

. PART IX.
| w'ATANDAR PATWARIS AND'»
 IRRIGATION PATWARIS.

- 58. If for any area comprlscd in
o or. ad_]acent to. ayacut’ of.
NotiﬁC_atlon - any irrigation work under

. regarding existence or under cons-:

'. 2?%;’;?;3?3:1 truction the Government

. Patwaris. . considers it necessary to
' improve the standard of
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1357 F: HYD. ACT XXIV] Irrigation |

(7 ranslatton)

" village record and statistics telating to

lands, the Government may, declare
that Irrigation Patwaris will be appoin-
ted in place of Watandar Patwaris;
bui such notification shall not be in
respect of the ayacut under irrigation

when this Act comes into force unless’

its area is two thousand acres. or more
or such ayacut is adjacent ‘to another
ayacut and the aggregate area of the
two ayacuts is two thousand acres. or
more.

'59. Until such time as an Irriga~-
tion Patwari appointed in

Performance  place of watandar patwari
'I’fr‘i”‘;li‘og“m assumes charge of his
Patoosi post, the existing watandar
assumes . Patwari or his agent: may,
charge. if he agrees do the work

and shall be entitled to get

" remuneration at the rate

of scale in force before the issue of the
notification. .

-
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60. When any watandar patwan E
hands over charge of his

~Compensa-  post to an Irrigation, / |
: 3Z?aic’§ighés Patwari he shall be paid. | - 4 L“’ 6 ij J‘A./‘!') ¢ /
. compensation for watan | = -
| rights in the manner, within the period,
. _and to the extent and in the kind prescri- ol ‘-" 2 6./ L" B d J I"‘ ’ - u
bed but if any former watandar Patwari

is appointed as the Ifrigation. patwari, U i M J(J,; / U J U }7 ’/ ‘/

the Government may set off any pen-
sion or rusume sanctioned in compen-

sation for ‘watan. rights agamst the | . /J,[ ,_,‘_U, u‘J, &’W L "2 )J

salary which is payable to him as’ Irr1-

| gation patwarli | R B y{/ ~ 0 JM UT-)I i
-4._.(11.{’-/ (@bt/l:l |
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61. (1 Subject to rules méde -
‘under ~ section 67, for~ a4 ak
_(‘?fp‘}:’:?;‘gf:; areas notified under sec- ()= ""’j,) L /J KDIL"ULJV :
‘1,”Ju/)’£}.)l;u1__.‘)’

Patwaris.  tion 58, the Government
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o ,1357 F .HYD ACT XXIV ] Irrigation
o ' (Translatlon)

; ’shaH appoint ‘for any village, or part
of village, of more thah ‘one vxllage an
Irrigation: Patwan

"(2) Such Irrigation Patwari
" shall be liable to be transferred as Irri-
gation Patwaris to any otherarea with-
in - H.E.H. - the Nizam’s Dommlons
notified under section 58

(3) All Irnga‘uon Patwarls shall

.-be deemed to be Government sé¢tvants

within the ' meaning of clause (7) of

, sub-section (5) of  section 6. of the
- Hyderabad Penal Code., .. .. ... -

PART X
MISCELLANEOUS

Y we
NN \u, e

- 62. The Government may, “for the
"Power of.. purpose of satisfying itself
B revision, ™ " as! t(j ‘the - legality “and

M 1153
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.Irngatmn [ 1357 F HYD ACT XXIV
: ( Translation)”

the regulanty of any proceedlng ;
- of a Tatuqdar or an Irrigation officer
call for and examine the relevant
papers of the proceedlngs under this
Act :

. When on exammlng the papers of
any -case, -the - Government considers
that the ‘order or decision of such
officer should be amended, . it “may
amend or cancel such order or decision |

, thmk ﬁt

Tt e

63. Any officer authofised. under

this Act to conduct any
fl‘l’;go;" enquiry may exercise all
' witnesses and ~such ' powers ' connected
to record with - the: summoning of
their state-  witnesses and - recording

- ments,

their: statements and the |

1154,
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11357 F: BYD. ACTXXIV | Irrigation | rwu /{L/Iuib }
. (Translation) ‘ . ' *
production. of documents as are d L’/ o 1 L..a*" J ¢ 02 Lf L/ L

- conferred © on Civil Courts by . the

'iyszsz‘;giuffssqzﬁﬁzf:u‘;z"s:;*;zz‘ y, J/um £y f@/

il prosseding g ué s dlstfr s wlb.
L}’)JJI/U"LM ub«fu"'t J)]“":

d//u,

. /
64. Service of any notice under. ’H‘( g. ' iy
this Act shall be made in ~')’ ~ g o UDJ b ;
i‘g:g“’:gr of accordanfcehwitll_lI tge %ro(i L.l ‘)J’ J ; T
" oti . visions of the Hyderabac A }: L_,n;-
notice. . Code of Civil Procedure. D / ‘ 1 ‘J:’ '
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. 635, -No‘Civil Court s‘hall“.take‘ ' ,u .‘b u ) )
. cognizance of a suit filed I /"’)’ A d’l’ f “"’“‘
Civil Courts iy respect of any matter

Dot to bave 1 which this Act applies, | HJ L./’l fd’}) ' ,5/{2,/()'&..}&/. .

P exceptwhere sl provt |
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Irrzgatzon [ 1357 ¥ HYD. ACT XXIV

( Translatton)

LNl

f this Act N
on 1r11§1g:tlon - fication apply-all or any of -
sources in the provisions of this Act

non kbalsa - to "any irrigation_source

area. *« -« sityated . within * non-"|
khalsa area and not constructed at

.

Government cost. 1.y

this Act to any irrigation source of a

non-khalsa area under . sub-sectiony(1);: |
the powers-and duties under this Act -
relating théreto shall be exercised and,
performed by. stich officers-and. subJect’,f»_

to such conditions as the Government
may spec1fy by rules

"

PART XI

RULES

 67.(1) The Government' ‘may,
after previous publication,

Powerto .. = make rules to enforce

make rules * this Aot

1156
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1357 F HYD ACT XXIV] Irrzgatzon
*( Translation).

(2) A rule may be general for all
irrigation works or may be-special for
one of ~more-irrigation *works~asthe -
Government may dlrect

(3) Without prejudice  to the‘
generality of the foregoing power,
- rules may be made regarding the
followmg matters :— - o ,

,'?4. : -
N

" (a) ‘the casés in which the
officer to whom and the conditions
subject ':to  which, order or - decision
given under -provisions of this Act and
not expressly provided for as regards
appeal, shall be. appealable, e

':,é -

(b) the person by whom the
time, place or manner at or in Wthh ,
anything for the doing of-which provi-
sion is made in this)Act,shall be done;

(¢ ihe a'rh(v)'ur'bl‘t"of\aﬁ;mcﬁafge
to be made.under this Act;

(d) the manner in which
and the officers. by whom complaints-
as to the inadequacy of means - of
crossing shall be mvestlgated under
section’ 12

._H.

1157
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Irrtgatwn [ 1357 F: HYD ACT XXIV

(Translatzon)

() the manner in" which
water courses shall. be excavated and

maintained - with or without taccavi..

loans; the mode of advancing taccavi

loans; for the aforesaid purpose and the

perlod of their recovery, L

(f) the manner in whlch bund-.
ing operatxons for lands irrigated by
irrigation works shall be conducted by

- pattadars or -Government agency with .

or without taccavi loans and thé period

.of recovery of any loans whlch may be ‘

anted

(g) the manner of ‘the exten- .

sion, or repairs of, or the prevention of
damage to kuntas under the control of

a Revenue officer may be: undertaken |-

without reference to the Government

(h)- regulatmg ‘the perxod of
opening or closure of channels, distri-.
‘butaries .and sub- dlstnbutanes of
lrrlgatlon works; , :

Lirey (rrwuw‘uu;b'
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1357 F:-HYD. ACT XXIV] Irrigation
(Translation)

- (i) supply of water from' an
«xrrlgatlon work “to - non-Khalsa village
for irrigation or other purposes, levy
of tax and defining the responsibility of
jagirdars, makhtedars, etc., for the
construction and maintenance of water~
courses, maintenance of irrigation sour-
ces in their areas, and the manner and
- time of paying Government demands;

(j) the mode of compllmgf
capital and'irrigation. accounts and
defining the responsibility of jagirdars
for supplying the necessary data for
compiling accounts within a fixed
period; :

(k) the procedure for deter-
mmmg compensation ‘payable under -
section 60 and appointing Irrigation
Patwaris under section 61 and fixing
_their salaries and other emoluments ;

1159
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" tions.

: Irrzgatton [1357 F: HYD. ACT XXIV«

(Translation)

(l) fixation ‘of" ayacut Tahbandi
to supply water for the purpose of
Part III ;

-(m) spec1ﬁcat10n for the pur-

... poses of section 66-of the officers who
:shall exercise powers,’
*duties in non-Khalsa area.and condi-

" subject to which - they" -shall

exercise such powers and perform such
dutles

B aramts S

and " perform

. ";\"f’.‘.’.&(rr’)ou & L./w;'t
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